(i

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAQ BENCH HYDERA BAD
6 A sR 63u[3- -'.

0.A, MO, D57 /97 o o
Batueen: Dt¥ of Order:93¥7i97d
1 Akthar Sultama
2% MiBals Namesuari.
3% Gundaboina Nagraj
4% 8ifnand
5% CiManaray
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d¥pplicants

aAnd i

1¢ The Controllar of Osfence Accounts, !

Ceptral Govt, Department, :
Nos't, Staff Road,

. Secunderahad,

23 The District Employment Officer, ~ ' f
Hyderabad Oistrict, Employment Exchange, 1
(Technica%). Chikkaedspalli,

Hyderabad¥ ;

whosdund wi
#¥Respondents’ .

Counssl for the Applicants  : Mr,K,Nageswara Reddy

Counssl for the Respondants : Mr.P.Navesn Rab
CORA Mg

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.S5.JAI PARAMESHWAR mamaan;é (3)

g
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DA S 62(-\/‘3%-,
C.A._ _ _ /91, - Dt.of Decision_:_927291.

ORDER

ORAL CRDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Mr.K.Nageswara Reddy, learned counsel for the

applicants and Mr,P.Naveen Rao, learned counsel for R-2_.None for R-
2. There are 5 applicants in this OA, They are aspirang
for the post of Auditor under R-1 organisation. The R-1l organisati
has approached the Districﬁ Employment Exchange, Hyderabad and R,R,
District on 10~4-97 to sponscr the names of candidates with suitabl

gualificationg as prescribed in that notice for filling up the above

posts, It is stated that the names of the applicants J%re not
sponsored by R«2, Relying on the Supreme Court judgement reported
in 1996 (6) SCALE 676 (The Excise Superintendent, Malkapatnam,Krishn

District, A.P, Vs. K.B.N.Visyeghara Rao & Others), the learned

counsel for the applicants submit that they should also be considergi
syen tﬁough their names are not sponsored by thé employment exchange.
We have issued interim order in similar cases earlier, Hence, the
fOIIOWing interim order is issued:-

The application of the applicants should also be considered
along with the employment exchange c~andidates evén if their names
ar® not sponsored by the employment exchange provided (i)they
fulfil the conditions prescribed for the post,(%i) their applicationms
are submitted atleast 7 days in advance of the start of the selection
i.e., written or viva-voc::ﬁ} both., If the applicants fail" in the
i =¢lection the OA stands dismissed. The respondenfs.shoul_ inform
the resuiﬁLif‘téégigéil in the examinatiOanoas #o g%nfirﬁ the
dismissal ordevy. If the applicants ar® to be considered on the basis

of the selection then their result should not be published until

further ordersin this OA,

M
TJAI P%@% (R. RANGARAJAN)
MEMBER ( 7 MEMBER (ADMN. )

: The 9th July, 1997,
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1. The. cBntrnllsr of Dafanca Accuunts,
Cegtral Govt ¢ Dapartmant

<'E1’ Staﬂ' Roﬂd, Secunderabado

2% The D;strict Employwant Officsr,

- Hyderabad District Employment Exchange,
(Tachnical), Chikkadapalli,

.. Hyderabad,y = .

3% Cne copy to Mr?K“Nageswara Raddy,ndvocatewaT Hyderahad%

4. Cne copy to Nr D Navoen Rao, Addl.CGSC, CAT Hyl:lar:slbac:l’"g

5. Qna duplicate copy |
6. ome copy 10 DRA) b7, by o,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
O,A,-N'O, 851/57
' DATE OF ORDER 2‘24.é.98
BETWEEN : ' : .

Akthaf Sul%ana

., Bala Kameswari
Gundaboina HNagraj
B, Anand

G. Hansraj

coe Applicant(s)

- AND

1.  The,Controller of Defence Accounts
Central Government Department
No. 1, Staf% ﬁoad,.
Secunderabad 500 009.

2. The Government of Andhra Fradesh
represented by its District Employment
Officer, Hyderabad District Employment

Exchange' (Technical)

- Chikadpally
Hyderabad

. ea e Respondents
Counsel for the Applicant - Shri K. Nageswara Reddy
Counsel for the.Respondents - Shri VvV, Vinod Kumar
Counsel for the State of A,P, — . Shri P, Naveen Rao
Coram @
The Hon'ble Justice Shri D.H. Nasir ~ Vice Chairman
The Hon'ble Shri H. Rajendra Prasad —~ Member (A)

(Order per Hon'ble Shri H. Rajendra Prasad, Member (A))
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{(Order per Hon'ble Shri H, Rajendra Prasad, Mcmber (A))

Reddy .
Heard Ms/Shri K, Nageswara / for the Applicant(s),

Shri/Ms V. Vinod Kumar for the Respondents and Shri

P, Naveen Rao for the State of A.P.

The orders passed by this Tribunal to&ay in O.Aa

No. 987/96 shall be complied with in this 0.A. as well.

A copy of the orders pasced in 0,A,. No, 987/96
shall be kept on record of this'file and also éupplied

tc the Respondents to facilitate further action.

e

lboajs/;"

- e

(H. Rajendra Prasad) " (D4H, Nasir)
Member (A) : Vice Cheilrman

DICTATED IN OPEN COURT

DATED : 24.8.1998 T el
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k.851/97 & 885/97
To
1., The Controller of Defence Accounts,

' Central Covt. Depte
No.,l Staff Road, Secunderabad-9.

2. The Govt.of AP, )
rep. by 1ts Dist.Simployment Officer,
Hydersbad Dist Employment Exchange (Technical)
Chikkadpally, Hyderabad.
,‘ - 3, Cne copyY to Mr.K.Nageswar Reddy, Advocate, CAT.Hyd.
;‘ N e s, - 3
4, One copy to MK, ; Addl ,CG8C.CAT Hyd,
f 5} One copy to MI.P.Naveen Rao, Spl.Counsel for AsP,Gov £, CAT.Hyd.
6, One copy‘-to HHRP.I{-(A) CATcHYdo |
: 7. One copy to DR(A) CAT.Hyd.

' 8, Oye spare COpYe.
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The following dirvection is issued:

. If the applicant had been permitted to appenr

i

for the tést,/exemination/interview held on 7-9-98, orion any

subseqguent date, Iin pursuance of t(he interim orders passcd by

this Tribunal on 3.9.1997, the results

the saeid exanination

chall be declared forthwith, and the merit-based selected

vandidate shezll be appointed now., Thic ie in keepingiwith the

Chp e

judgment of Hon'ble Supreme Court in Excise Supdt. lMalalkapatnam,

1
s —g

Krishna {ist. 2.FP. V3.

SCALE 676, #ds well as CGovt.of India, Dent,of Personnel and

Ca g s .- |
KoL N,Visweshwara Rao and others (1996)(6)

RRAHKOEE Troining C.b.No. 14024/2/96-Estt.(D) dated 18-5-1998,

P . o - ‘. L.
Thus, the OaA is diegposed of finally, No costs.
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COME ARED BY

Iy THE CENTRAL ADNMINT STR:TIVE TRIBUIAL
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THE FHOW! DLE MR.HJRAJTEWDRA ¥ RASADSM(A)
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Li.sposed of with directions

Jrimtenmmars

Ddsmi sed.
Iismilssed as withdrawn,

Dismibsed for Default.

-7 7 prderpd/Rejected. '!
N - No pyder as to costse
pVTte -

Centpel Administiative yibuna)
f9% | DESPATCH _

21 SEP 1098






